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Dharamveer Singh 
5/0 Sh. Sher Singh. 
Village Majhri 	P.O.Gobuhana, 
District .Iha jar (Haryana) 
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P1 tambar Y-adav. 
S/c Shri Mohan '(adav, 

- Vil lage Dabar Enclave. 

; 4P.Jaffarpur .Rautamor, 

;/OiSt.r(ct Najafgarh. 
New De1hi-1100731. 

Kr i shan Kumar. 
S/o Shri Fateh Singh, 
Village Khedka Gujar, 
P.O.Duiheda, 

District • Jhaj jhar(Haryana). 

Ramesh. 
Shrl Kartar Singh. 

Vi I lage Majhri 

P.O.Gobuhana. 
District Jhajjhar (Haryana). 
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Jagdish, 
S/o Shri Laddu Lal 
Village & P.O. issapur. 
New Delhi-110073; 
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Suaj Pral:ash, 
5/0 Shri Kewa I Si ngh 
Village & P.O. IssapLir 
New L)e I hi -i 10073. 
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Jaivir Singh. 
S/o Shri Nafe Singh, 
Village Majhri, 
P .0 . Gobuhana. 
District Jhajjhar (Haryana). 
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Anoop S i ngh 
S/a Shri Kedar Singh, 
Vi I lage & P.O. Issapur, 
New Delhi-110073. 

Ramesh Chand, 
S/o Shri BishamberDayal, 
Village& P.O. Issapur, 
New Delhi-110073. 

Dilbagh, 
S/o Shri Saradara, 
.VH(age Májhri. 
P .0. Gobuhana. 
o i str i Ct 	Jhajjhár 	(Haryana). 	• 
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Mahaveer Singh, ç 

S/o Shri 	Ratan Singh 
Village Khedka Guj jar, 	P 0 Dulhera, 

Am  

D i str ict 	Jhajjhar 	(Haryana) 

Ravinder Singh, ,.', 	4-' 	,.•. 	-. . 	-•'. 
S/a Shri 	Tara Chand, 
Vi I lage Bhovapur, — 
P 0 Rathdhana, - 
District 	Sonepat 	(Haryana) c 
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Oharambeer, 
S/o Shri Suraj Bhan, 
Village& P.O. Issapur, 
New Delhi-110073. 
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Ram Avtar 
S/a Sh. Jai Narayan, 
ViHage & P.O. BadH. 
(Haryana). 

!shwar Singh. 
5/0 Shri Mansa Ram, 
Vi lage Majhri 
P .0 Gobuhana. 
District Jhajjhar (Haryana) 

- 	• 	 '--•-•. 	. 	 :: 

4 	•....- : 	- :'- 	- 	•; 

fe 

y 



Sat v e e r. 
S/c Shri Rrn Chnd, 
Village Mihri. 
P 0 c3obuhàna. 
District Jhaijhar (Haryana). 
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Ganesh Yadav, 
5/0 Shri Mohan Yadav, 
Vi I lage Dabar Enclave, 
P.0.Jatfarpur Rautamor, 
District Najafgarh, 
New Delhi-110073. 
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- 
Raj 	Kumar. 	. 	.-. . 	. 	 . .. . 

S/c 	Shri 	Prithvi 	. 
Vi 	I 	 - :• 	. 	 . 

New Delhi-110073 
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Ramesh Kumar, 	 . . 	 '... 	.. 
S/c Shri 	Balwant 	Singh, 4 

VllageMajhri, 
P 0 Gobuhana, 
District 	Jhajjhar 	(Haryana) 
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Parmanand, 
S/c Shri 	Bujan Singh, 
Village 	Magr 
P.0..Gobuhana, . 	. 
District 	Jhajihar 	(Haryana). 
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Rohtash, 
S/c Shri Ramer Singh, 
Village Majhri, 
P 0. Gobuhana, 
District Jhajjhar (Haryana). 
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Mamman Singh, 
S/o Shri Sukhi Ram, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/o Shri Sher Singh, 
Village &P.0. issapur, 
New Delhi-110073. 



Surest-i Das 
S/o Shri Chatter Das. 
Village & P.O. Mitrau. 
New Del hi --11007:3. 

D h a r a m v e e r 
5/0 	Shri 	Sri 	Krishan. 
Village 	& 	P.O. 	Issapur, 
New 	Delhi-110073. 

Jai 	Prakash, ... 	. 	 . 
S/o Shri 	Anandi 	Ram, . 	 •,;.._ 

'Vi-lage & 	P.O. 	Jaffarpur, 
. 

New Delh,-110073 
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Ravinder Rai 
I- 	 • 	i 

, 
S/o Shri 	Jaddu Rai, 
Village Dabar Enclave, 4*.j 

P 0 Jaffarpur Rautamor,  
District 	Najafgarh, 
New De I h i-i 10073. 

: . 

Smt 	Anita, 
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1 
4/o Shr I 	Dharam Pa I 	S i ngh, . . 

Vii lage & P.O. 	Issapur 
New Deihj-110073. . -APPLICANTS 

(By Advocate: 	Sh. 	L.C.Goyal alongwith 
Ms. 	Manjusha Wadhwa and 
Ms. 	Pratibha Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R. , PUSA, 	 . . 	. . . 
New Delhi-hO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012. 
(Through its Director- General) 	 -RESPONDENTS. 

©HE R ((iL)) 

I will decide the OAs-1185/2003 to 1212/2003 together as 

4,  common issue of facts and law is involved in thesecases* 
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Applicants are aggrieved of the fact that despite their 

cont inuous long service as casual labour as al I the applicants 

have been appointed during the year 1977 to 1992 at different 

times hut they have not been regularised. All the applicants 

c I a I in 	f hat the) have been work i ng for the I as t so many years 

hut 	have not been regular i sed. For this purpose they have 

ret ied on a scheme issued by Ministry of Personnel. 	Public 

Grievances and Pensions. Department of Personnel & Training 

thIn OM• - d1 	6'8.1't 1s further stated that 

respondents vide order Annexure A--i dated 29.10.99 has ordered 

that as per the recommendations of the commi ttee constituted 

f o,  r the purpose continued in OM dated 7 6.188 issued by the 

Department ofPersbnnè1. &' T'ainin had aroéd'.th p'àèntof,  

wages to be made to the casual labourers engaged at Ntionah 

Bureau of Plant Genetic Resources, lssàpur and submitted that 

respondents are acting in piecemeal fashion and are issuing 

the 	ci ders based on the DOPT scheme of 7 6 88 but are not 

tegularrsrng the employees though there are vacancies 
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However, counsel for applicants was unable, to point out if 

any 	ui-  icr to the appi i cants have been regular ised or if any 

seniority 	I ist 	is being maintained. 	Counsel for applicants 

has also been unable to satisfy, if at all the applicants had 

ever 	made 	any 	representation 	seek ing 	regular isat ion. 

App I i can't s counsel subrni tted that though appl icanits had been 

agi tat ing 	through 	their union 	for 	regular isat ion but 	it 

appeal-s that everything was on I', oral as no representat ion has 

ever sulbffi I t ted by 'the tin i on has been annexed we th the OA . 	The 

fact 	that respondents, had applied the scheme dated T.6.88 	in 

piecemeal fashion as per Anniexure A--i, so it is quite manifest 

that iespondents in spii it appears to have accepted the scheme 
. 	 -'.'-''-•: 

of 7.6.88, t 
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4. 	1 think these OAs can be disposed of at this initial stage 

t se I I 	WI thou t 	i ssu i ng not i ce 	to the responder1  t s w t h a 

dii'ect ion to them to examine the caseof the applicants for 

re9u1arisior1  if the applicn+s can he regularised in 

accordance with the Scheme dated 76.58. 	Fhe>' should pass a 

reasoned and speak i ng ordei th•eroh 	- 

For this purpose, let these OAs be treated as 

representation of the applicants and same be sent alongwith 

the cOPY of this order to the respondents who aediré'ctédto 

pass a reasoned and speaking order thereon within a period of 

3 months from the date of receipt of a cop>' of, this order and 

to see to it that applicants can be regu1aried within -the 

framework of the scheme. OAs stands disposed of. 

- V  

A copy of this order be placed in all the files. 

('lULDIP SINGH ) 

Sd 	
Member ( J ) 


